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MR. DEPUl y · SPEAKER :· The 
question i : 

"That the Bi11, as amended, be 
passed."' 

The motion was dopted. 

15.42 hrs. 

CUSTO\iS TARIFF (Afl.IEND-
1EN ) Bill 

1 HE MINISTER OF STATE IN 
T MINIS I RY OF FINANCE 
(SHRl SA WAI SINGH SlSODIA) : 
Sir, I heg to move : 

''That the Bill further to amen~ 
the Customs Tariff Act, 1975, be 
t • ken into consideration." 

Stainless steel plates, sheets and 
strips fall under sub-heading (2) of 
Heading 73.15 and attracts an 
effectjve rate of 220 per cent plus JO 
per cent auxilia1y duty as Cu~toms 
Duty except when u cd for certain 
speci lied pu1 po~e ·. The stainl!!SS 
steel item!; .. not el ewhere specified, 
namely, ther than those f Hing 
under sub-icem (2) are classifiable 
under Heading 73.15 (i). Prior to 
16-4-198 2, the tariff rate of customs 
duty on such items was 60 per cent 
plu · 25 per Cl;nt auxiliary <l uty. 

'T lie d ifferencc in d uLy under the 
two sub-headings referred t above 
prior to 16-4-1982 was so large that 
it could act as a powerful incentive 
for un crupulou importers to mani-
pulate the d ~cription and form of 
the goods to claim a ssessment at the 
lower r(:te of <luty. I n fact, in the 
last few m on th , some consignments 
of stainle -. tee I ci rcle and of what 
have been terme1.l as 'fo'ded angles' 
were imporled at different ports and 
the importers claimed assessment of 
t~sc ood at the lower of tbQ two 

rate! mentioned above on the 
ground that 'circles' and 'angles' 
could not be regarded as sh ts. In 
both the above types of ca es, the 
Customs authorities held the view that 
the goods were nothing but heets 
attracting the higher of the two 
rates of duty. • hi p sition, how-
ever, wa challenged in the vari us 

ourts and the c nsignments were 
r elea ·ed after coll ting duly at the 
lower f the two rates on the asis 
of the interim orders f the courts. 
This resulted in the deferm nt o f 
substantial amount f revenue due 
to the Goverrun ..:nr, giving the im-
p rters an undue advantage. 

This i ue wa. al'o the "'ubj ct 
matter fa ailing Allenlion Notice 
in the Rajya Sabha on 29th ·March 
1982. when the Financ . f ini ler 
as ured th House tha t appropriate 
remedial ac tion Wt uld he taken by 
the Government. 

The matter wa th"'reafler examin-
ed at consiJ crabJe length and it wa 
~o nsidered ne s ary to adjust the 
imp rt Juty strul..'ture 1n a maun r 

that the advJ cage f t he type 
derived by the importer in the 
recent year wa · no t available 
to them any more. I he u ·tom 
. ariif (Amc:nJ ment) Bill, 1982 

w s, there~ re, introd uced in 
this House n the 1 ~th )f April, 
1982 . 

The Bill under c n i<leration 
seeks r0 amend the exbting entrie 
relating to s1ainle ':)tccl item · in the 
First Schedul lo t! e Cu. tom<> 
Tariff Act, J 975. For this purpo. e. 
sub-heading (2) f H1,;ading 73.15 
is being suitably expanded ·o as to 
specifically cov r s1ainJc ... s : tcel angles 
and circles. apa1 t from any ther 
form or shape. In a<l<lition, the 
statutory rate of duty -under sub-
heaui ng (i) of Heading 73 . IS i 
proposed lo be raised 10 300 per 
c nt. As t1 ~ ·e arc a number of 
other Heading in Chapter 73 
which carry a lower rat of dut~ 
and the possibHity of abu c i 
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respect of these Headings cannot 
be ruled out, a parallel action is 
al o proposed in respect of Head-
ings 73. 16 : 73.17 /19 ; 73.20 ; 73.21; 
73.22/23 ; 73.25 ; 73.26 ; 73.27 /28 ; 
73. 29 ; 73.33/40. Her~ again, the 
tatutory rate of duty being propos-

ed in re pect of articles made of 
stainles teel is 300 per cent. 
The propo.ed amenJment to Head-
ing No. 73.1 5 (2) in o far a it re-
lates to angk..,, shap s. sections and 
circles is being given retrospectiv ~ 
effect from 1st January l 981 so that 
no fortuitous gain re ults to those 
who have b en cleverly manipulating 
the descripti n anc.1 fo rm of the 
imp )rt"(' goods . I he Bill. however, 
conremplates that the effective rate 
of duty on . uch angle. , shape , 
section. and circle is the same as 
that aprlicable, from time t time, to 
taiJ1le s steel ·he ts. 

The Bill seek to achi ve the 1 bo e 
objects. 

!\ f R. D.bPUTY-SPJ.AKER : 
M ti trn moved : 

''I h1:1t the Bill further to amend 
the Cu storn T·iritf Act, 1975, be 
taken into con iderntion." 

Shri 1 . R. Shamanna. 

t.11 qift U1' ~ (~n:) : 
~~ q~~, iru ~c ~mi~ 
~I ~~fq~ ~if~ qf~ 
f~T ~ fCfi cf\iifliif ft" i3ff m'flTq\ffi 

qcrrr gt ~, oo CfiT ~tt~ ir~ ~ 

~T~ c.:rcCfiT Cfi~it ~ft fll .. $ftl l'f it; 
q"lfflq~~ Cfil ~'tTGf fCfill'T iifT ~T ~ I 

iq-~ cn=t ~ ~m-fqf.:r~ ~ ~'li' feeiYe: 
~ CfiT qr~r f ~r ¥:1'l I it \ifTrriiT ~Q'T 

~ fCfi irt=':.fT ;r~)~ ~e ~ '~ . ~ lfT 
~ ? 9;flq' q;:?ft ~)~ ~ ~fu;~ I 

MR. DEPU1 Y-SP AKER : ·1 hat 
is all right. Plea, e sit down. Let him 
finish his spe h. 

SHRI MANI RAM BAGRI : 
You ask the M in ister. ~rrcr i{'U 
ifffi «inli ~ ~ ~ I ?iff'IT if"itl~ 

tfTJT(iT ~ I 

SHRT 1. R. SHAMANNA {Ban-
galore South) : 1 hi Customs 
1 ariff (Amendment) Bill, moved by 
the Hon. M inister, seek to enhance 
the rate on certain items. 

~T 'At Ulf ~: ~ i3f~ ~T ~' 
~'fi ~n: mir ~"' ~T ~ I <fi'l"t +ii~(itl 
ifT(f ~ ~ I (64q14A') 

MR. DEPUTY-SPEAKER 
Whenever you get an opportunity, 
y u raise it. 

SHRl T. R SHAM ANNA : On 
account of ome court decisions it 
has been f e1t necessary to gi e some 
clarificalions in r -pect of some 
article . Previ usly, you were getting 
Rs. 60 in the case of some item • 
Now you will get Rs. 300. There is 
a lo t of difference between the ra te 
that you were charging and what you 
are go ing to charge hereafterwards. 
I do not mind it in the ca e of 
luxury gootls . But, in the ca e of 
items which are r1:quired by one and 
all , if there is a heavy increase in 
d uty, it is not advisable. Further-
more, becau e a higher duty has to 
b paid on imported goods, on 
articles which are not available here, 
if the common pe0ple are going to be 
affected , it will be unfair . 

Sir. on many article the tax char-
ged is 300 per cent. We got an eleo-
tric typewriter a few days back. The 
cost of the typewriter is 600 dollars, 
but un that we bad to pay a tax f 
Rs. 21,000 or# nearly three times the 
cost of the typewrit r. Here, we 
have to pay heavily when we get 
cartnin ar1icle . So it is necessary 
to ee how be t we are not exploited. 
Furthermore, in the customs office 
ther is a lot of leakage. If you 
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[Shri T. R. Sbamanna] 
just go and see incognito, you will 
find how crores of rupees are swind-
led because of tbe arrangement they 
have between themselves. The decla-
ration would be given in whatever 
form is prescribed, but there is a 
Jot of malpractice going on with 
the customs authorities. 1 strongly 
urge upon the Government to see 
that the sup ... rvisory staff take proper 
care of it and it is better that inste'ld 
of having ome gang of officials 
conniving with the agents and other 
people, s me other people who are 
not connected di rectly may check 
up the working of these customs 
officers becau e we arc asked to pay 
heavy custom duty. At the same 
time there i a lot of leakage whereby 
tbe customs auc ho rities and the per-
sons who bring the goods and their 
agent connive with each other with 
the re ult that the value of the goods 
declared is less, quantity of good ..:; 
is changed and is put as le s and the 
customs du ty ls very less. herefore, 
I strongly urge upon the Government 
to see t hal in the customs offices at 
Bombay, Madras, Calcutta and 
Delhi, crores of rupees are not 
swindled.. On the one hand we want 
to collect revenue and on the other 
band we allow the malpractices to 
go on. 1 his will not help us in any 
way. 

About whatever goods that are 
manufactured in the country, 10 
orde; to give protection· to the 
good manufactured here, I can 
understand if the tax ex.emption is 
given. But if it is a protective tarriff 
it is only a revenue tariff. lt will be 
very bad if we are asked to pay 
heavy amounts. I d o not object to 
heavy taxes being levied, but my 
only contention is this . Let there be 
strict measures to af eguard the 
customers and at the same time 
let us ee that we get maximum 
revenue by not allowing tbe malprac-
tices. l only wanted to say a few 
words in this connection becau ea 
few days back when 1 visited the 
-customs office to get some articles 

relea ed, a heavy tax was imposed 
and that is why I just wanted to 
say a few words about it. And I 
will be glad if the Government 
ensures that the leakages are 
plugged. 

SHRI MANI RAM BAGRI: Mr. 
Deputy-Speaker, early in the mor-
ning General Sparrow, raised a point 
on communal riots in Punjab and 
the Speaker a sured the H u e that 
the Home Mini ter will make a 
statement about tbi . 

~ Sflfi ( f<41 <ttr a irr ~r ~' ~ 

~ ~ffia ~a~ ~TGI" ~ ~ ~. ~ 
firl'f i~ ~ ~r ~ itt~~ "<~« 
~f~ ~ ~ I ~) '( ST'Rfilf ~~ 
R<ti-i:i:tr ~ a1 ~ it@tta ~ rr~ m 
~ flrf'ftc< q-q;!t 3;tf< forrlt?:ru ~ 1 

ifil1T ~·~ ~T~if it f~ tf.ifi cft" ;;rnft 

~ ::fl <fill) fu Cf i:r ~ 1: ifi" irf lt rrTll" tfiT 

ftn: ifi 1~ ~ ~ 'tiT ~ ~ I «~ ~ il'T 
afl1'1 ifiT ~ ~ff"U ~ I q'ftf c:fffilf 

~ fef.:rm: q~ ~ik ~ "{~ ~ 

f~ ~f? 

MR. DEPU r Y-SPEAKER : 
Your views which you have just now 
expres ed will be communica ted to 
the Speaker. 

Now, Dr. Subramaniam Swamy 
will speak. 

DR. SUBRAMANIAM SWAMY 
(Bombay North East) : I am r ising to 
speak on this Cu toms Tariff amend-
ment Bill. 1 he Bill deals with a 
very limited a pect of the customs 
tariff particularly on stai nles. steel 
and so on . 

Nevcrthele s, I think it is nece sary 
for me to make some general 
-comments before I expre s my 
opinion on the Bill itself. here is 
no doubt that in the la t thirty odd 
year that our share in the world 

I 
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trade has been going down. In my 
opinion it has been largely due to 
Jack of aggressive policies in the 
economic field. In I 947 the share 
of India in the world trad e was 2 %. 
Now, I do not think that it is l % 
even. When the Indian economy 
has risen the growth rate has been 
@3! % 'per year. It is a matt~r 
of regret that such a sharp fall in 
our international position has taken 
place. 

These Customs Tariffs are essen-
tially meant to regulate trade. But 
unfortunately they have become a 
source of corruption. Some time 
ago, in this H ouse I had read out 
a magazine which indicated how 
customs tariffs a re being manipula-
ted by the Co llector of Customs 
himself in Bomb' y. You did not 
allow me to give the names . I am 
not going to give the name . But I 
would Ii ke the answer from the 
Government. A responsible maga-
zine like. T he Sunday says that a 
leading textile magnate whose rate 
of growth is 300 % per year, is re-
ported to have friend s in the Finance 
Ministry. I am not talking of Shri 
Poojary, but the magna te has friends 
here. The Magazine says that one 
of the reasons why he is growing at 
such a fast rate is because the Go-
vernment of India's di rectives on 
customs and related matters arc 
being flouted by the Collector of 
Customs in Bombay, and that the 
Collector of Customs rela tives are 
being employed here by the textile 
magnates and on top of that this 
Collector of Customs had his birth-
day celebrated in 1onavalla. This 
textile magnate financed that. 
Either the story is true or false. If 

( 
jt is false, then the fair name of the 

. Collector of Customs mus\. be pro-
tected and the Government must 
come forward and even prosecute 
the magazine. But if it is true then 
I would Jike the Government to 
take immediate action. 1 want to 
know whether the Gover nment has 
taken note of this article. This 
article appeared in tlie issue of 4th 

April, I think. It is almost two 
weeks or three weeks now and the 
Government bas not said anything. 
I have raised it in Parliament. I 
would say that I am quite convinced 
that all these customs regulations 
that we have, are a source of 
corruption and are being mani-
pulated to benefit a few favourites 
and therefore, whether you amend 
it this way or that way, these are 
piecemeal things ; unless Govern-
ment comes out with satisfactory 
e'xplanation in the matter, I would 
oppose this Bill. 

SHRI SAWAI SINGH SISODIA : 
I am thankful to the H on . Member 
Shri Shamanna and Dr~ Subra-
maniam Swami who while opposing 
the Bill have given some suggestions 
and Dr. Swamy has drawn the atten-
tio n of this G 0vernment. towards the 
magazine concerned. 

As fa r as Shri Shamanna is con-
cerne ·I, the statutory ra teha<l t be 
rai ed to a general level of 300 % on 
articles of stainless steel in ord er to 
guard against other ingenious attem-
pts at evasion or avoidance of duty. 
It is not t he intentio n to unduly tax 
bona fide import for genuine indus-
trial purpose . Under Section 25 of the 
Customs Act, Government have the 
power to reduce the rate of duty in 
appropriate ca es in the pu blic inte-
rest. G overnment will give due con-
sideration to any such cases which 
are brought to their notice. 

As regards the article 111 the 
Sunday magazine I have tried to 
ascertain the fac ts . On the basis of 
available facts these allega tinns seem 
to be false. 

16.00 hrs. 

However, if the Hon. Member ha 
any other mat ' ri J evidence in respect 
of these allegations, the matter will 
be further looked into. 
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DR. SUBRAMANIAM SWAMY: 
Why don't you prosecute the maga-
zine then ? 

SHRI SA WAI SINGH SISODIA: 
There are no other suggestions and 
points which need elaborate reply. 

DR. SUBRAMANlAM SWAMY: 
t have asked him, why don•t you 
prosecute such a fantastic magazine, 
if he is innocent ? He can make a 
rommitment in the House. 

SHRl SA WAI SINGH SISODIA: 
Your suggestion has been noted. 
We will sec what action can be 
taken. 

M R. DEPUTY-SPEAKE R · The 
question is : 

" That the Bill further to amend 
the Customs Tariff Act, 1975 be 
taken into consideration." 

The motion was adopted. 

MR. DE PU1 Y-SPEAKER : The 
question is : 

" That Clauses 2 and 3 stand part 
of the Bill." 

The motion was adopted 

Clauses 2 and 3 were added to the 
Bill. 

MR . D EPU rY-SPEAKER : T he 
question is : 

" hat CJause I, the Enacting 
Formula and the I itle stand part 
of the Bill. '' 

The motion was adopted • 

Clause 1, the Enacting Formula 
and the Tile were added to the 

Bill 

SHRI SA WAI SINGH SISODIA: 
Sir, I beg to move: 

"That the Bill be passed:~ 

MR. DEPUTY-SPEAKER: T he 
question is : 

"That the BilJ be passed," 

The motion wa.r adop ted. 

16.02 hrs. 

INDIAN RAILWAYS 
(AM ENDMENT) BILL 

THE MINISTER OF RA ILWAYS 
(SHRI P. C. S IHI) : Sir, I beg 
to move " chat the Bill further to 
amen the Indian iJways A t, 
1890. as pa e by Rajya abba be 
taken into coo ideraLion.'' ' 

MR. D PUTY-SPEA KER 
Motion moved : 

''That the Bill fu rther to amend 
the Indian RaHway Act, 1890 as 
pas ed by Raj ya Sabha. be taken 
into con ideration." 

SHRI ~.C. S THl : Si r, I have 
pleasure 10 commending to tbis 
Hou. e the Indian Railway (Amend-
ment) Bill l 982, 1 p eel by the 
Rajya Sabha, on the 25th March 
1982, for con idaratioo . 1 h,e Bili 
aims at prohibiti ng any person other 
than a. railway rv~nt or an agent 
authorised by the Railway Admini -
tration. from carrying on business of 
procuring and supplying ticket f, r 
travel on a Railway or re erve 
accommodation for journey in train 
and prescribe stringent puni hment 
for any one doing o or a betting the 
offence. 

I need not dwell on the n d for 
legjalation in hand or the urgency 
thereof, a the Hon. Members ttre 
well aware t'1·at tr ding or r thcr 


